OA-138/2023/EZ
LAY NOTE BEFORE THE HON’BLE MEMBER
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Date: 06.09.2023
Received ten number of judicial case files as enumerated below by post from
Judicial Section, NGT PB, New Delhi.on 5‘\,»\\',»13 .
Sl. Case Number Case Title Date of Order Next Date
No. transferring Fixed by THE
the case Hon’ble Bench-
at PB
1 OA DR. SUBHASH KUMAR 18.08.2023 08.09.2023
No.609/2022/PB Vs.
STATE OF JHARKHAND &
ORS.
2 OA KRISHNA CHOUHAN 18.08.2023 08.09.2023
No.479/2022/PB Vs.
STATE OF JHARKHAND &
ORS.
3 OA SHANKAR DAYAL 18.08.2023 08.09.2023
No.769/2022/PB MISHRA
Vs.
STATE OF BIHAR
4 OA SURENDRA PANIGRAHI 21.08.2023 12.09.2023
No.05/2023/PB Vs.
STATE OF ODISHA
5 OA RAMROOP RANA 21.08.2023 29.08.2023
No.727/2022/PB Vs. Since this date
STATE OF BIHAR already
passed, this
case may be
listed on
.27.09.2023
6 OA MUJIBUR RAHMAN 21.08.2023 07.08.2023
No.735/2022/PB MALIK Since this date
Vs. already
STATE OF WEST BENGAL . passed, this
% case may be
" listed on
127.09.2023
7 OA CHANDRASHEKHAR 22.08.2023 20.09.2023
'No.511/2022/PB KHAWADE v
Vs.
STATE OF JHARKHAND &
ORS.
8 OA A. ALl 22.08.2023 21.09.2023
No.475/2022/PB Vs.
STATE OF WEST BENGAL ‘
9 OA DINESG PRASAD 22.08.2023 06.11.2023
No.181/2022/PB CHAURASIA & ORS. :
Vs.
STATE OF BIHAR
z 10 OA SIDHNATH TIWARI 22.08.2023 08.11.2023
¥ No.441/2022/PB Vs.
¥ STATE OF BIHAR




Submitted for kind perusal and appropriate direction to re-number these cases
at this Bench and list on the date as directed.

‘Submitted please.
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{Ms. Prati olkar)
Resea oordinator

National Green Tribunal
Principal Bench
Faridkot House, Copernicus Marg, New Delhi-110001
NGT/PB/04/2021
Dated: 18.02,2022
Sub: Submission of Public Grievance/Complaints/Letter Petitions received vide diary
no. 11-24/LP/2022.

it is submitted that Public Grievances/Complaints/Letter Petitions have been received through E-
mails/Speed post from different corners seeking redressal. Vide order dated 28.03.2019 (C- 52/pg) Letter
petitions/Public Grievances/Complaints are to be placed before the Hon'ble Member after scrutiny by
Research Coordinator and thereafter the same are to be placed before Hon’ble Chairperson for final

approval.
In terms of order dated 28.03.2019, Hon'ble Mr. Justice Brijesh Sethi, Judicial Member, has been

nominated in place of Hon'ble Mr. Justice Sheo Kumar Singh, Judicial Member for further scrutiny of
Public Grievances on 09.06.2021. {C- 53/pg)

Further, in term of order dated 17.11.2021 (C-54/pg.) in addition to Hon’ble Mr. Justice Brijesh
Sethi, Hon’ble Mr. Justice Sudhir Aggarwal (HIM) has been nominated/recommended for considering the
PG’s/complaints.

Accordingly, the details of ten Public Grievances/Complaints/Letter Petitions dated 03" Jan, to
05% 2022 so received which may be related to environment and matters connected thereof are placed
opposite vide diary nos. 11-24/LP/2022 as per (Annexure — A).

Submitted for kind perusal and necessary order/directions please.
3 00+
{Lata Pujari
MTS

(:g\{w\l\'ﬁf?ﬁ‘n‘%’a'r_)@;T CRUT

Consultant, PG

Placed at Flag ‘A’ (Annexure —“A') is a statement on Public Grievance (PG) received
during 03" 10 05™ Jan, 2022 (10 nos.). These PG have been studied and accordingly
>< PG nos. 18, 19, 20, 21 and 24 (Sr. no. 5,6,7,8, & 10 at Annexure - A) are proposed

for kind approval of Hon’ble Mr. Justice Sudhir Agarwal for placing before the
Hon’ble Court. Rest of the PGs may be rejected.

Submitted for kind approval please.
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Act, 2010

Observations of Research Coordinator as per Rule 9, Form 4 of NGT

Letter Petition (Regn No.20/LP/2022)dated 05.01.2022
Diary No.11 - 24/LP/2022
dated 03 to 05 .01. 2022

no

Issue raised

Significance

Suggested solutions

Fly ash generated by
Kanti Project of NTPC is
damaging the agricultural
land making it infertile.
So far no crop could be
cultivated on land near
ash dyke in village
Narsanda  where  no

provision has been made |

for removing the water
from Narsanda village by
KBUNL. As a result, the
entire waste water is
flooded in  farmer’s
private land also causing
drying of fruit bearing
trees in village Narsanda,
Kanti distt. Mujaffarpur,
Bihar. Loss to the only
livelihood to farmers.

Following matter has been considered
by Tribunal in view of damage caused
to crops and health hazard to villagers
on account of air pollution due to fly
ash generation by Power projects.

1. By Video Conferencing)
Original  Application No.
75/2020 (1.A No. 149/2020 &
LA No. 150/2020) (With
report dated 07.11.2020) dated
19.03.2021,Union of
India.Grievance  in  this
application is that Panki
Thermal Power Plant was set
up at Kanpur in the year 1977
and approval for expansion
was granted in the year 2017.
The plant is causing air and
water pollution resulting in
damage to public health and
the environment. The remedial
measures need to be taken as
Kanpur city 1is already
suffering from air pollution.
The applicant has relied upon
newspaper reports and
representations made to the
authorities. 2. The matter was
earlier considered on
07.01.2020 and a report was
sought from a joint Committee
comprising of the MoEF&CC
Regional Office, CPCB, State
PCB and the District
Magistrate, Kanpur (Rural). 3.

" Accordingly, the State PCB
has filed its report on
07.11.2020 on behalf of the
joint Committee as follows:- 2
“3. In compliance of the above

Application maybe
considered in view of
direction of Ztribunal
on the matter as
referred.

1 T
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direction from the NGT, the
joint committee visited the
Panki Thermal Power Plant
(TPP) on August 14, 2020 to
review the extent of pollution
by existing unit and activities
in operations for on-going
construction of the new 01 x
660 MW  Coal based
Supercritical Thermal Power
unit. Discussions were carried
out in the office of Unit Head,
Shri V. P. Katiyar [Unit Head
along with other officials
including Shri Rajeev Kumar
[Environment officer, Panki
TPS], Shri V. K. Gupta [SE,
Civil, Panki TPS] and Shri M.
M. Chaturvedi [SE, Panki
TPS], followed by the site
visit. Following are some of
the salient observations made
by the joint committee 3.1. A
total of four thermal power
units were established at Panki
Kanpur by M/s UP Rajya
Vidyut  Utpadan  Nigam
Limited. The development
was in two phases. Two units

(Unit-1 and Unit-2), each of |

32 MW, were operational in
the year 1967-1968 and
another two units (Unit-3 and
Unit-4), each of 105 MW,
were commissioned in the
year 1977. Out of these four
units, two were close down
and deleted in 1999 & 2005.
Since then, only two power
generating units (Unit No 3 &
4) of 105 MW capacity each
were in operations. These two
operational units were also
closed down and deleted by
Uttar Pradesh Rajya Vidyut
Utpadan Nigam  Limited
through their office order
dated 17.02.2018 (Annexure-
2). 3.2. On the day of site
visit, no operational power
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generating unit was found at
the site. Structures of these
units were also found
dismantled. And hence there is
no contribution of any air and
water pollution load by those
units. It was also informed by
the representative of Panki
TPP that the fly ash generated
was utilized “for various
beneficiary purposes.

B
" Raliew

PratimaAkolkar

Research Co-ordinator (NGT)

12.02.2022
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